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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR.

0.A.Ne. 5)/95 Date of order: =3\=2i3ovo _
' 'K.C.Mishre.‘s/o late‘Shri Bhola Nsth Misra, Asstt. Elect
Engjneer(M&P)(thd)n'NCrthern Rly, C/c Shri ﬁ.S.Saxena,
Plot No.l, Hesanpura, Shenti Nagar, Jaipur. ’

: ...Applicant.
Vs.' -
1. Unicn of India through the Chalrman, Railwaye Boaro. RaJJ
Bhawan, New Delhi.
Za General Manager, Ncrthern Rlyp New Delhi.
3. General Manager (Perscnnel) Nerthern Raly, New Delh:.
4. Financial Advisor & Chief Acccunt= OfcherH Northern Rly,

Barcda Hcuse, New Delhi.
« . .Respendent s.

Applicant present in perscn.
Mr.B.S.Mathur - Counsel for reépondents;
CORAM: '

Hon'ble Mr.S.K. Agarwa], Judicial Member

Hon'ble Mr N.P.Nawani,. ACmini trat:ve Member. .
PER HON'BLE.NR.S.K.AGARWAL, JUDICIAL MEMBER.

. In this Original Application under Sec.19 of the Administ-
rative_Tribunals Act, 1985, the applicant makes a prayer tc cuash
the order Gated 23.5.94 and tc direct the respendents tc previde
all bepefits including selary, incentive aﬁd advence increments té
the appl:cant which he acquired due to his higher qualification and
to pay interest on arreers. '
2. - In brief the grievence of the ap@ﬂlcant ie that he
acquired higher technical qualificaticns, therefcre, he is entitled
tc advance increments in terms of Railway Rcerd's ]et}er Nc.E(TRG)
89/28/29 dated 4.5.90 and 12.10.90. It is stated that the applicasnt.
made representatjon vide letter éated 29.10.91 but he was not given

incentive. The applicant again made representaticn in Necv.92

’ regardingisalary for the menth- of May 91 but with nc result. He

filed O.A No.342/93 which wes disposed of with the directicns to
rhe‘respondents that the representatioﬁ éubmitted byAthe applicant
be decided within @ pericd of twe months from the date of the
recéipt of copy of the representation. It is stated that 'in
pursuancefcf the directicn, the epplicant made representaticn anc -
on the said representatftm the respondents. issued the impugned
crder datec¢ 23.5.94 which js\under challengés It ie étateé that
because of &cquiring higher 'qualificeticn, the epplicant was
entitled to 4 advance increments nﬁich should have been»treated/
regulated‘séparately.'Thereiore, the impugneC¢ orCer dated 23.5.94
is altcgether illegal anc void,'ihe applicant, therefcre, filed
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this C.A for the relief as mehtjoned‘abcve.~-
3. " Reply wes filed. In the reply, it. is steted by the
respondents that the applicant wes grented the benefit cf 4 advance
incremente cn the basis of the Railway Bcarc's letter deted 4.5.90
‘o acqu:rzng hJcher qual:f:cat:on but the payment of the advence
1ncrement= was nct given to the applicant on the ground that he had
been cn leave w.e.f. J6.4.9O te 21.1.91 and pay on the enhancec
rete can be drawn:only from the date- cf resumption on duty. It is
aleo stated that the applicant was entjtled‘té stagnaticn increment
cnly after twc years i.e. on 1.12.92. It is alsc stated that the
applicent is retired on *1 8.92. Therefcre, the ap@d:cent is nct
entitled tc any relief .scught fer.
4. Rejcinder has alsc been filed;, which is cn reccrd.
Y -5. Heard the applicant' ané the learned ccunsel for the
respondents and alsc perused the whcle reccrd.
6. It js nct dJdisputed thet the applfcant was grantec¢ 4
~ advance Jncrenrente vide Ra:lway qusaza letter catec iv.] 92" in
terms of Rly Board'e letter dated 4. 5 90 but nc payment was made tc
the epplicant cn the basis . cf the remerks made by the Acccunts
- Officer that the applicant was on’ﬁeave_w.e.f.'l6.4.90 te 21.1.91

treating it a cese of ncrmel grade increment. It is pertinent tc

menticn here that the annual' increment is given to the enplcyee cn

ccmplet:cn cf one year's satis factory service, ac per =cale cf pay
but the advence increments is ezllowed tc an employee cn acquiring
certain qualiquatjcns which -in cther wcrés is an incentive tc the
ﬁﬁf_ © | employee. Thgyefcreu ncrmal rule cof allcwing annuel increment is
nct appljcableujn case cf advance increments. We are, therefcre, of
the considered view that the spplicant ie entitled tc payment cf 4
acvance increments sancticned to Him vide Reilway PBcard's letter
dated 13.1.92. .-
7. We, thérefcre, allcw this C.A and quash the crder cated
23.5.94 and direct the respondents tc pay- =alary tc the applicant
in pursuance of. Ra:lway IHar&'s letter Ne. 727—]/JO“O/FJa dated
12.1.92 with interest @ 12% per annum with- all consequentiel
benefits, within @ pericd ef 3 monthe frcm the date cf receipt cf a
cepy of this crder. ' '

o c order as to costs

(N.P. Nawan: !/ (S.K.Agarwal)
Member (a).~ o . ‘ Member (J).



